Open Court

ML AL

Original Application No, 701 of 1992

All ahabad this the 19th _ day of __July. 2000

fbn:ble Mr ,3¢Ko Lo NaCIvi, Member \J)

santosh Kumgr 3ingh, son of shri Kam Naresh 3ingh,
aged about 35 years, resident of ham Janki Bhawan,
Lalpath Bhugu Ashram, Ballia, presently posted as
Clerk in the Punjab Bational Bank, Maho 3singh
Branch, Aurai, udistrict Varanasi.
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Ver sus

Le Union of India through the sexetary, Ministry
of Personnel, Government of India, New uelhi,

26 The Secretary, Karmchari Chayan ayog{ wtaff
velection GCommission), Block No,12, G.G.U.
Compl ex, Lodhi Road, New Uel hi=110003.,

3. Kegional Director, Karmchari Chayan Ayog,Central
Regional “Uffice, 8-Beli Road, Allahabade211002.

4, Leputy Wirector, Karmchari Chayan Ayog,Cehtral
K egional Uffice, 8, Beli Koad, Allahabad=211002.

kespondents
Uk B EhR (Oral )

BY l'bn' ble Mr.é.K.I. NaqVi, Menbel‘ (J)

i santosh Kumar singheapplicant on
being relieved from Indian Alr For ce, joined Punjab
Nationgl Bank after obtagining the benefit of age

relaxation as evailable to the ex=service man.after
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having obtained and enjoyed this age relaxation

the agpplicant wishes to get the same age relaxation
to appear in otaff selection Commission Bxamination,
which has been declined by the respondents, therefore,

he has come up before the Tribunal.

2 The respondents have contestedt he case

and filed the counter-reply.

3. Heard, the learned cunsel for the rival

contesting parties and perused the rewrd,

4, Annexur e CeAe=]1 is very clesr on the
poimt that once an exe=service man has joined the
government job on civil side after availing of the
benefits given to him as an ex-service man for his
I e-employmenz, his ex-serviclgzls]tatus for the purpose
of re-employment in the government, ceases.

ohri D.C. 9axena, learned counsel for the applicant
has unsuccessfully tried to meet the position with
the mention that banking service is not the civil
service and, therefore, the age relaxation allowed
1o the applicanmt in the banking service, cannot be
taken as age relaxatioﬁ in a job on civil side.
This position has been clarified by the Circular
dated Uctober, 1989, copy of which has been anne
exed as annexure Ce.A.=2 to the counter-affidavit.
Acocording to which a job in nationalised baRk is

to be considered as employment on the civil side.
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5. For the agbove, we find the Oeca.is

devoid of merit, hence dismissed. No order as

to costs.
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